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THZ CENTRAL AUMINISTRATIVE TRIBUNAL
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16th Day of December 1993

Han'ble Shri 3. B. Sharma,Member(J)
Hon'ble shri B. K. Singh, Member (&)

1

.

Shri Kishore Kumar,Technical Asst.
(Printsc Publicity)
5/0 Late M. L. Aggarwal

Shri Harvindar'Singh,TechniCa; Asst e

(Printed Publicity)’
5/0 shri Gurnam 3ingh
Shri Ashok Gulati,Technical Asst.

(pripted publicity)
5/6 Late Ko L, Gllati

Addr93§>of<all'appliCants:

C/o pirsctorate of advtg. &

1.

Uisual Publicity

Government of India

3rd floor, PTI Building

Parliament Streat

New DELHI 110 d01 soe APplicants

By Advoceate Shri P. P. Khurana) .

US.

Union of India, thraugh
Secretary, Ministry of
Infirmation & Broadcasting

Parliament Strest

Nou DELHI

Director, Directorats of

‘Audio Visual Publicity

#TI1 Building
Barliamant Street
Now DELHI

««e espondents

(By Advocate sShri y.5.R. Krishna,
Proxy counsel for ,
3mt Raj Kumari Chapra)
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JUDGEMENT
(ORAL)

Hon'ble Shri J. P. Sharma,Member (J)

~ Vide Order ND.A'12026/3/83~Est. datedijﬁth
Septembar 1984, the Directorate of Advertiéing:&
Visual Publicity made an offer to Shri Ashok Kumar Gulati
for -a : temporary post of Technical Assistént
(Printed Publicity) in the Directorate. At:that“
time tﬁe applicant was uofking_as LCamzraman in
the affiﬁa of C.AsO., Ministry of Information &
Broadcasting, New Delhi. He was Formally i;suedan

order of appointment on 6th Octobsr 1983.

2 Along with the applicant, applicant No.1
@Ghri Kishore Kumar) and applicant No +2(shri Harvinder
Singh)uerg also appointed as Technical Assi$tantﬁ

in the same Depertment and Ministoy. They Jjointly

filed this»application'ﬁraying for the grantlof‘the

folloying reliefs:

(i) To declare that the appli"ants are
regularlj apgolntad g8 Technical Aualstqnt
(PP) with efFect from the dat° aof tnalr
initial appointment.
{(ii) To order the rsspondent to give the banafiﬁé-
of entire service rendared by them for thne
purpose of promotion to the next higher post

and for all other purposes.
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iii) -To rastrain the respondents Prom filling up
‘thé Eost held by them by any ather appointees.
3. A notice ‘was issued to the respondsntss &N
iﬁtgrim direction ués issued to the raspsgd%ﬁts
that no fresh appointment shall be made in fespgct
af posts beld by'thrae applicants without thevleaue

of this Tribunal, on 31.10.88, That interim order

‘has become absolute.

4o Tha learned counsel far.the agplicanté stétéd
that regarding the case of applicants Shri Kishore .
Kumar and Shri Harvinasr 3ingh, the reépondénts
themsslves haue grantad re;ief as stated by?them

in the reply to Ground No.'B'. However, as regards

‘the applicant Snri Ashok Gulati, Bbecause he has

been over 37 ysars old, relaxation of aga'cduld
not be allowed beyond five years as nas been done
in the case of the other two applicants. And,

therefora, he was to revert to his parent departmant.

S _Qa'havé hesrd the learnsd counsel for the
‘ shri P.P. Khurana
applicants/and Shri V. 3. R. Krishna, proxy counsel

for §mt Raj Kumari Chopra, counsel for the respgnda;ts.
The learnsd counsel for the respondenté highlighted
arguments on the basis of ﬁhe counter Filad‘by the
respongentse |

6.  The facts of the case are that the applicant

Noe.3 Shri Gulati was appointed from Jctober 1983 and
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. he -is continuously working as Technical Assistant (PP)
after being found fitu in a pre=appointment test and
iﬁtervieu held by the respondents. It is, therefore,

averred in the application that tha apPlLCaht possesa

the eligible qualification laid down in the recruitment

rulas - both the academic as.well as of experiehce,

. and he is also otherwise Pound Pit during the course

of working by being awarded commendation certificate.

e The learned,caunsel for the apglicant érguéd
that since there was certain litigation pending in
coﬁrts.uith regard to the next higher post qf
assistant -Production. Manager, the case of the

applicant for regularisation have notlbeenlﬁonsidered
earlier, and in the represéntation made by the

applicant, he was informed that the matter is under

I4

consideration. When the respondents have already

.cmnsidereq)uith the consultation of U.P.3.C.,the case of

fagularisation of applicant No.1 Shri Kishore Kumar
and applicant No.2 Shri~Harvinder Singh;-it would

be unj;st‘and discriminatory to deny the same reiief
to the applicant No.3 Shri Ashok Gulati. solély én
the ground that he had become over-aged. %hé,
appliéant is in the céntral gogernment employment

in the Ministry of InFofmation & Broédcast;ﬁg.' gn

SPCh a Cass, the relaxation of age was not only

proper but equity warranted the same.
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8. In view of the above facts and circumstances
of the case, thea Qreaent application is allguedl
with the direction.to the responaents to ;onsider
the case of regulafisation onthe applicant after
giving relaxation in age and also give him the
same benefits which héve already been given to the
applicants Shri Kishore Kumar and Shri Harvinder
5ingh. Respondents to comply with the dirsction
within a periocd of 4 months from ths date of

receipt of this order. No caosts.

~ 5ingh) (J. Pe. Sharma)
Member (A4) Member (J)
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